
HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - A No. - 1035 of 2026

Court No. - 33 

HON'BLE VIKAS BUDHWAR, J.

1. Heard Sri Jitendra Kumar Srivastava, learned counsel for the writ 

petitioner as well as Sri S.K. Pal, learned Additional Chief Standing Counsel 

for the State and Sri Hari Narayan Singh for the Gram Panchayat.

2. The grievance of the writ petitioner is that she had applied for recruitment 

on the post of Asha, however, she has not been accorded appointment order 

and joining.

3. Prayer in the present petition is for issuing of the appointment order.

4. Learned Additional CSC and the counsel for the Gram Panchayat submits 

that a communication has been made by the Block Development Officer, 

Kayamganj, Farrukhabad to the Secretary, Gram Panchayat. Thus, a 

direction be issued to the authorities to consider the claim of the writ 

petitioner.

5. Considering the submission of the rival parties, the writ petition stands 

disposed of requiring the Gram Panchayat Siwara Mukut, Vikas Khand 

Kayamganj, District Farrukhabad to respond to the letter dated 24.07.2025 

and thereafter, the Block Development Officer Kayamganj, Farrukhabad 

is to pass appropriate order in that regard within a period of three months. 

January 29, 2026
Rajesh

Versus

Counsel for Petitioner(s) : J Shubham, Jitendra Kumar Mishra
Counsel for Respondent(s) : C.S.C., Hari Narayan Singh

(Vikas Budhwar,J.)

Smt. Neeraj
.....Petitioner(s)

State Of U.P. And 4 Others
.....Respondent(s)
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